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MR. DEPUTY-SPEAKER : Mr. Goyal
and Mr. Kachwai, at first, I thought I
should ignore your remarks. You belong
to a responsible party in the House. If
you indulge in such remarks, I will have to
take stern action.
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MR. DEPUTY-SPEAKER :
time, two suppl ies took 20
What can I do? 1 wanted to call Shri
Prakash Vir Shastri. 20 minutes were ex-

hausted in two supplementaries., That is
the trouble.
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MR. DEPUTY-SPEAKER : This is
not fair. We now take up Call Attention
notice. Shrl Madhu Limaya.
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WRITTEN ANSWERS TO QUESTIONS
Grant for Welfare Scheme for
Harijans of Delhi

*933, SHRI YAINA DATT SHARMA :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it isa fact that the Delhi
Administration has approached the Plann-
ing Commission for a provision of Rupees

ten lakhs in Delhi's Plan for Welfare
Schemes for Harijans ; and

(b) if so, Government’s reaction
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) The Delhi Administration had ap-
proached the Planning Commission for an
additional outlay of Rs. 326.00 lakhs, of
which Rs. 10,00 lakhs was for the scheme
of improvement of Harijan Bastis in rural
areas of Delhi.

(b) A provision of Rs. 10.00 lakhs
was made by the Ministry of Home
Affairs in the Supplementary Grants of the
Area Demand of De:lhi for 1968-69, as
grant-in-aid to the Delhi Municipal Corpo-
ration.
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. from Station Mast
and Assistant Station Masters
*937, SHRI SHRI CHAND GOYAL :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have received
some representations from the Station Mas-
ters and the Assi Station M  As-
sociation regarding their demands ; and

(b) if so, the steps taken by Govern-
ment to meet the demands :

THE MINISTER OF RAILWAYS (DR.

RAM SUBHAG SINGH) : (a) Yes, Sir.

(b) All these demands have been ex-
amined but could not be acceded to, ex-
cept that the question of laying down a
unified channel of promotion for them
is already being examined in consultation
with the Railway Administrations.

Also the question of providing some
relief to staff who may have reached the
maximum of their scales of pay is under
consideration.
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